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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

APPEAL NO. 04 OF 2026 
 

MADAN SEN  APPLICANT 

 VERSUS  

STATE OF UTTAR PRADESH & 

ORS. 

 RESPONDENT(S) 

 

REPLY ON BEHALF OF RESPONDENT NO. 4 – SEIAA, UTTAR 

PRADESH WITH AFFIDAVIT 

MOST RESPECTFULLY SHOWETH: 

1. That the answering respondent is the State Environment Impact 

Assessment Authority, Uttar Pradesh (hereinafter referred to as 

“SEIAA, U.P.”), constituted under the provisions of the Environment 

(Protection) Act, 1986 read with the Environmental Impact 

Assessment Notification, 2006, and is empowered to grant, 

suspend, revoke or reinstate Environmental Clearance in 

accordance with law. 
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2. That at the outset, the answering respondent respectfully submits 

that the present appeal is wholly misconceived, devoid of merit, and 

liable to be dismissed in limine. The appeal has been filed on an 

erroneous and incorrect understanding of facts and law, and the 

allegations made therein are unfounded, untenable, and contrary to 

the record. The answering respondent has acted strictly in 

accordance with law, within the scope of its statutory powers, and 

in compliance with applicable statutory provisions as well as binding 

judicial directions. It is respectfully submitted that save and except 

what is specifically admitted herein, all other averments, allegations, 

submissions, and contentions made in the appeal are denied as 

false, incorrect, and hence specifically traversed. 

3. That the present reply is being filed in compliance with the order 

dated 28.01.2026 passed by this Hon’ble Tribunal in the present 

appeal. 

4. That it is respectfully submitted that the Environmental Clearance 

bearing Identification No. EC23B001UP176919 dated 28.04.2023 

was earlier treated as cancelled/nullified consequent to cancellation 

of the mining lease by the District Magistrate, Jhansi. However, 

subsequently, the cancellation order dated 12.08.2024 was set aside 
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by the competent Appellate Authority and Revisional Authority, 

thereby restoring the mining lease in accordance with law. 

5. That it is respectfully submitted that the Hon’ble High Court of 

Judicature at Allahabad, Lucknow Bench, in Writ-C No. 7251 of 2025 

titled Chandra Pal Singh vs. Union of India and others, was pleased 

to direct the prescribed authority (answering respondent) to grant 

opportunity of hearing to the petitioner and to pass a reasoned 

order in accordance with law. True copy of the order dated 

07/10/2025 passed by the Hon’ble High Court of Judicature 

at Allahabad, Lucknow Bench, in Writ-C No. 7251 of 2025 

titled Chandra Pal Singh vs. Union of India and others, is 

attached herewith and marked as Annexure P/1. 

6. That in compliance with the aforesaid directions of the Hon’ble High 

Court, the answering respondent issued letter bearing No. 

788/Parya/SEIAA/7335/2025 dated 26.11.2025 directing the project 

proponent to appear before the Authority on 02.12.2025 to present 

his case. True copy of the letter bearing No. 

788/Parya/SEIAA/7335/2025 dated 26.11.2025 issued by 

SEIAA, Uttar Pradesh, is attached herewith and marked as 

Annexure P/2. 
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7. That pursuant to the aforesaid notice, Shri Akhil Pratap Singh, 

authorized representative of the project proponent Shri Chandra Pal 

Singh, along with his counsel, appeared before SEIAA, U.P. on 

02.12.2025 and presented the factual and legal position, including 

information regarding reinstatement of the mining lease by 

competent authorities and compliance with statutory requirements, 

including deposit of penalty amount imposed by the District 

Magistrate. 

8. That thereafter, the answering respondent undertook a detailed 

examination of the matter and considered all relevant facts and 

statutory developments, including: 

a) setting aside of the lease cancellation orders by competent 

Appellate and Revisional Authorities; 

b) confirmation by the Additional District Magistrate, Jhansi vide 

letter dated 01.05.2025 regarding reinstatement of the mining 

lease; and 

c) the binding directions of the Hon’ble High Court requiring 

consideration of the matter and passing of a reasoned order 

after granting opportunity of hearing. 
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True copy of letter dated 01.05.2025 by Additional District 

Magistrate, Jhansi is attached herewith and marked as Annexure 

P/3 

9. That upon due consideration of the entire material on record and in 

compliance with the directions of the Hon’ble High Court, the 

answering respondent, in exercise of its statutory powers under the 

Environment (Protection) Act, 1986 and EIA Notification, 2006, 

reinstated the Environmental Clearance bearing Identification No. 

EC23B001UP176919 dated 28.04.2023, subject to all original 

conditions and additional safeguards. 

10. That accordingly, SEIAA, U.P. issued Letter bearing Ref No. 

65/Parya/SEIAA/7335-6342/2020 dated 31.12.2025 reinstating the 

Environmental Clearance of the project proponent after due 

application of mind and compliance with the principles of natural 

justice and directions of the Hon’ble High Court. True copy of 

Letter bearing Ref No. 65/Parya/SEIAA/7335-6342/2020 

dated 31.12.2025 is attached herewith and marked 

Annexure P/4 

11. That it is respectfully submitted that the answering respondent had 

no role whatsoever in the revision proceedings bearing Revision No. 
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3(R)/G&M(U.P.)/2025 decided by the State Government under the 

applicable mining laws. The said revision proceedings were 

conducted by the competent statutory authority under the Mines 

and Minerals (Development and Regulation) Act, 1957 and the 

relevant State Rules governing mining leases. The answering 

respondent was neither the adjudicating authority nor a party 

exercising any appellate or revisional jurisdiction over the said 

proceedings. The answering respondent has acted strictly on the 

basis of the final orders passed by the competent statutory 

authorities restoring the mining lease, and thereafter considered the 

consequential status of the Environmental Clearance in accordance 

with law. 

12. That it is respectfully submitted that the answering respondent is 

not empowered under the Environment (Protection) Act, 1986 or 

the EIA Notification, 2006 to examine the legality, correctness, or 

propriety of orders passed by competent authorities under the 

mining laws, nor can the answering respondent sit in appeal over 

the decision of the Revisional Authority or other statutory authorities 

under the mining regime. The answering respondent is bound to 

take cognizance of the subsistence and validity of the mining lease 

as determined by competent authorities, and once the mining lease 
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stood reinstated by the competent Appellate and Revisional 

Authorities, the answering respondent was required to consider the 

Environmental Clearance in light of the restored legal status of the 

mining lease. 

13. That it is further respectfully submitted that the answering 

respondent has acted independently and in compliance with the 

directions issued by this Hon’ble Tribunal in O.A. No. 742 of 2024, 

wherein the answering respondent was directed to examine the 

issue of violation of Environmental Clearance conditions and take 

appropriate action in accordance with law. In compliance with the 

said directions, the answering respondent examined the matter and 

had earlier taken action based on the cancellation of the mining 

lease. However, subsequent to the reinstatement of the mining 

lease by competent statutory authorities and in compliance with the 

directions issued by the Hon’ble High Court of Judicature at 

Allahabad, Lucknow Bench, the answering respondent reconsidered 

the matter, granted opportunity of hearing, and passed a reasoned 

order in accordance with law. 

14. That it is respectfully submitted that the answering respondent has 

exercised its statutory jurisdiction independently under the 

Environment (Protection) Act, 1986 and the EIA Notification, 2006, 
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and the decision to reinstate the Environmental Clearance was taken 

only after due consideration of the reinstatement of the mining lease 

by competent authorities, compliance with the directions of the 

Hon’ble High Court, and after following the principles of natural 

justice. The answering respondent has neither ignored nor acted in 

contravention of any order passed by this Hon’ble Tribunal in O.A. 

No. 742 of 2024, and has acted strictly in accordance with law and 

applicable statutory provisions. 

15. That the allegations regarding alleged suppression, 

misrepresentation, or collusion before the Revisional Authority are 

wholly unfounded, speculative, and beyond the knowledge and 

jurisdiction of the answering respondent. The answering respondent 

has no statutory authority to examine the validity of proceedings 

conducted by the Revisional Authority under the mining laws, and 

has acted bona fide on the basis of official orders and 

communications issued by competent authorities and after due 

application of mind. 

16. That it is respectfully submitted that the answering respondent has 

acted strictly within its statutory powers, in compliance with the 

directions of the Hon’ble High Court as well as this Hon’ble Tribunal 

in O.A. No. 742 of 2024, and after following due process of law. No 
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illegality, arbitrariness, or procedural impropriety can be attributed 

to the answering respondent, and the present appeal, insofar as it 

relates to the answering respondent, is liable to be dismissed. 

17. The answering respondent is bound to take cognizance of the legal 

status of the mining lease as determined by competent statutory 

authorities. Once the mining lease stood reinstated by the 

competent Appellate and Revisional Authorities, the answering 

respondent was required to consider the consequential status of the 

Environmental Clearance in accordance with law. 

18. That it is respectfully submitted that the answering respondent has 

acted strictly in accordance with law, within its statutory jurisdiction, 

and in compliance with binding judicial directions, and no illegality 

or arbitrariness can be attributed to the answering respondent. 

19. That the present appeal, insofar as it seeks to challenge the 

reinstatement of Environmental Clearance by the answering 

respondent, is devoid of merit. 
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH. NEW DELHI 

APPEAL NO.4/2026 
IA No 40/2026, 
IA No 41/2026 ) 

IN THE MATTER OF 
Madan Sen 

VERSUS 

State of Uttar Pradesh Through Its Secretary 

AFFIDAVIT 

Appliacnt 

I Vidhyotma Bharti, aged about 49year w/o Dr. G.L Nigam is presently posted as 
Assistant Director, Regional Office, Noida Directorate of Environmental, U.P 

having an office at E-12/1, Noida, U.P presently at New Delhi, do hereby solemnly 
affirm and declare us under: -

Respondent 

1. That I am posted as stated above and well conversant with the fact of the 

present case and as such competent to swear this affidavit on behalf of 

Member Secretary, SEIAA before this Tribunal. 
2. That the accompanying Reply has been drafted by our counsel upon my 

instructions. 

has been concealed therefrom. 

3. That the contents of the accompanying Reply are true and correct and the 

knowledge has been derived from official fronm records and nothing material 

-

4. That the Deponent will continue to extend her full coopcration and shall abide 

by any further directions that the Hon'ble Tribunal may issue. Seal of No 
RENŲ AGRAWAL Regd. No 17306-20196 My Commissien 
B on 23/12:2029/ 

Govt. of India 

Notary Publi 
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VERIFICATION 

Ldotjel&y 

Dao. 

12 FEB 2026 

l 

identified the 
deponant 

who 

has 

signed 
in 
my 

presence 

Verified on solemn affirmatin at 

contents of the foregoing affidavit are true and correct to. the best of my knowledge 
and no part of it is false and nothing material has been concealed therefrom 

New Delhl 

u/RENU AGRAW. Exnire on 23/7 Regd. No 17805/2 

on ths lay of 

Seai 

FEB 026 

Vt. ofIndia* 

Nofdry 

ATTTED 

NOTARY PUBLIC 

(INDIA) 

DEPONENT 

12 FEB 2026 

2026 that the 

DEPONNET 
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